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/ FORM A
PUBLIC ANNOUNCEMEN

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

FORM A
PUBLIC ANNOUNCEMENT
and ptey Board of India (Insolvency Resolution Proce:
for Corporate Persons) Regulations, 2016]
FORTHEATTENTION OF THE CREDITORS OF LIMESWOOD DEVELOPERS PRIVATE LIMITED

6 of the

[Under

RELEVANT PARTICULARS
SHIVA SHAKTI GRAINS (INDIA) PRIVATE LIMITED : - =
Notice is hereby given that the National Company Law Tribunal has ordered the ; ga:ne ?1 i Corpomh: gzbto;a‘ Dok (L]g';;gg?: Doelopets Fivata Lonks
commencement of a Corporate Insolvency Resolution Process of the M/s Shiva B OO N : .
Shakti Grains (India) Private Limited on 08-06-2023. 3 | Authority under which Corporate Debtor is Registrar of Companies (ROC),
- Incorporated / Chandigarh.
RELEVANT PARTICULARS 7 Corporate Identlty Number / Limited Liabify TT0109CH20TEPTCO35358
. | Name of corporate debtor va Shakti Grains (India) Private Limited Identification Number of Corpotate Debtor
1. | N f te debt Shiva Shakti G ia) ol
2. | Date of incorporation of corporate debtor | 17-02-2010 5 | Address of The Registered Office And Principal Office | SCO-59, Top Floor, Sector-32C,
. | Authority under which corporate . i ) (if Any) of Corporate Debtor Chandigarh - 160017
8 debto:’g incorporated / r(;';istered Registrar of Companies, Chandigarh 6 [Insolvency Commencement Date in respact of | 08-06-2023
= = . | | Corporate Debtor (Order received on 09/06/2023)
i %gﬁ%:;fi;ﬁeﬁg%?&:pl;rgggéﬁgmy U15490PB2010PTC033617 7 | Estimated Date Of Closure of Insolvency Resolution 04-12-2023
2 7 Process
5, | Address of the registered office and Village Sidhwan Kalanaur Road, Gurdaspur, T —
principal office (if any) of corporate debtor| Punjab- 143521 & |Name and Registration Number of lhe Insolvsncy Bhim Sain Goyal
Professional acting as Inferim Resol IBBIIPA-D02NP-N00726/2018-2019/1221

6. | Insolvency commencement date in

08-06-2023 9 | Address And E-Mall of The Interim Resoluuon | 109-B, Pocket-F, Mayur Vihar-Il,
resPect O Risto delix = Professional, as with the Board Delhl - 110091, bsgoyal! @gmall.com
T. iﬂﬂﬁgﬁ date of closure of insolvency 04-12-2023 10| Address and E-Mail to be used for Correspondence with | M-215, Rear Ground Floor,
pres the Inferim Resolution Professional, i difisent from those| Greater Kallash-I, New Delhi-110048
8. | Name and registration number of the Dewan Asparan Nabi given at S.No.9. @gmail.com

insolvency professional acting as interim

resalution professional IBBI/IPA-002/IP-N00962/2020-2021/13135 11] Last Dats For Submission of Claims 22-06-2023
= e - - 12| Classes of Creditors, if any, under Clause (b) of NA

9. |Address and e-mail of the interim resolution | Flat No. 167, First Floor, Sunny Basant, ! " i

? p S > s Sub-Section (6A) of Section 21, ascertained by the
professional, as registered with the Board | Mohali Royal Residency, Sector-117, 9 :
Airport Road, TDI Club, Sahibzada Ajit Interim Resolution Professional
Singh Nagar.‘ Punjab- 1'60055 13| Names of Insolvency Professionals identified to actas | NA
Email: danaasparan@yahoo.com Authorised Representative of Creditors in a Class
10.| Address and e-mail to be used for SCO-818, 1st Floor, Above Yes Bank, NAC, (Three names for each class)
correspondence with the interim Manimajra, Chandigah-160101 14| (2) Relevant Forms and i NA
resolution professional cirpshivashakti@gmail.com (b) Details of Authorized Representatives
Mobile: 9875921492 are available at:

11.] Last date for submission of claims 22-06-2023 Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench, has ordered t

12| Classes of creditors, If any, under clause (b) commencament of a corporate insolvency resolution process of the Limeswood Developers Prive

| of sub-section (BA) of section 21, ascertained | NA Limited vide order dated 08.08.2023, in CP No.(IB) 190/Chd/Chd/2021 dated 10.08.2022 &
by the interim ution professional d on 09.06.2023.

13,1 Names of Insplvency Professionals identified tof 1, NA The credftors of Lii d Devels Private Limited are h by called upon to submit their claims w
act as Authorised Representative of creditors | 2. NA proof on or before 24.08.2022 to the Interim resolution professional at the address mentioned agair
in a class (Three names for each class) 3.NA entryNo, 100nly.

14.1(a) Releyam Forms ;nd (a) Web link: The Financial Creditors shall submit their proof of claims by electronic means only. All other creditors m
(b) Details of authorized representatives | https:/ibbi.gov.in/en/home/downioads submit the claims with proof in person, by post or by electronic means. The proof of claims is to
are available at: (b) NA submiitted by way of the following specified forms along with documentary proofin'support of their claims

The creditors of M/s Shiva Shakfi Grains (India) Private Limited are hereby called upen to
submit their claims as on CIRP date with proof on or before 22-06-2023 to the Interim Resolution
Professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the ciaims with proofin person, by post or by elecfronicmeans.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insoivency Resolution Process for Corporate
Persons) Regulations, 2016. The creditors shall submit their claims by filling the applicable claim
form (specified below in Note 1) along with documentary proofs:

Note: 1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA. for Claims by Financial Creditors in a Class

Form D: for Claims by a workman and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors
Claimants should mention contact details in the claim form so that any query regarding
their claim can be resolved promptly.

$Submission of false or misleading proofs of claim shall attract penalties. Sd-

Mr. Dewan Asparan Nabi

Interim Resolution Professional

In the matter of Shiva Shakt| Grains (India) Private Limited
(IBBIIPA-002/IP-N00962/2020-2021/13135)

Email: danaasparan@yahoo.com

Date: 10.06.2023
Place: Mohali

bajajsucan b seoue
Bajaj Hindusthan Sugar Limited
Corporate Identity No.L15420UP1931PLC065243
Regd. Office: Golagokarannath, Lakhimpur-Kheri, District Kheri, Uttar Pradesh- 262802
Tel.:+91-5876-233754/5/718, 233403, Fax:+91-5876-233401,
Website:www.bajajhindusthan.com / Email: investor.complaints@bajajhindusthan.com
NOTICE OF 91°" ANNUAL GENERAL MEETING,
REMOTE OTING INFORMATION AND BOOK CLOSURE
The NOTICE is hereby given that:
1: The 91" Annual General Meeting (AGM) of the Company will be held at the
I d Office, at Ci e Hall, General Office, Bajaj Hindusthan Sugar
melted Golagokarannath, Lakhimpur-Kheri, District Kheri, Uttar Pradesh-262
802 on Tuesday, July 04, 2023 at 11.00 a.m. to transact the Ordinary and Special

+ .. 1Businesses, as setoutin the Notice of AGM dated May 29, 2023, .

Form B-for claims by Operational Creditors (except Workmen and employees),
Form C- for Claims by Financial Creditors,
Form D-for Claims by a wodcman and employee,
Form E-for Claims by ive of workmen and employses,
Form-F-for Claims by creditors other than financial creditors and operational creditors.
In order to get the copy of form, you may download the above mentioned forms from the webs
www.ibbi.gov.in as prescribed under Insolvency and Bankruptcy Board of India (Insolvency Resoluti
process for on, 2016.
Submission of false or mrsreadmg proofs of claim shall attract penalties. All claimants are advised
invariablymention their PAN, emailid and phone numberin the claim forms.
(Bhim Sain Goyi

Date: 10.06.2023 Interim Resolution Profession
Place: New Delhi Regn. No. IBBIIPA002/IPN000726/2018-19/122

TATA CAPITAL HOUSING FINANCE LTD

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadan
TATA yarg, Lower Parel, Mumbai-400013, CIN No. US7190MH2008PLC187552

POSSESSION NOTIGE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2003
Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securitization and Reconstruction of Financial Assets anc
Enforcement of Security Interest Act, 2002 and in exercisg of powers conferred unde
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued ¢
demand notices as mentioned below calling upon the Bammowers to repay the amoun
mentioned in the notice within 60 days from the date of the said notice.

The borrower, having failed to repay the amount, notice is hereby given to the borrower, ir
particular and the public, in general, that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under sectior
13(4) of the said Act read with rule 8 of the said Rules.

The borrower, in particular, and the publicin general, are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with interes!
thereon and penalinterest, charges, costs etc. from date mentioned below.

The borrower’s attention is invited to provisions of sub- section (8) of Section 13 of the Act
in respectoftime available, to redeem the secured assets.

Loan | Name of Obligor(s)/ Amount as per Date of
Account | Legal Heir(s)Legal Demand Notice Possessio
No. Representative(s) .

TCHHF | Mrs. KalpanaPandey Rs. 47,46,532/- (Rupees Forty Seven | 07-06-202
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FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SHIVA SHAKTI GRAINS (INDIA)
PRIVATE LIMITED
Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a Corporate Insolvency Resolution Process of the M/s Shiva Shakti
Grains (India) Private Limited on 08-06-2023.

RELEVANT PARTICULARS

1. | Name of corporate debtor Shiva Shakti Grains (India) Private
Limited

2. | Date of incorporation of corporate debtor 17-02-2010

3. | Authority under which corporate debtor is | Registrar of Companies, Chandigarh
incorporated / registered

4. | Corporate Identity No. / Limited Liability | U15490PB2010PTC033617
Identification No. of corporate debtor

5. | Address of the registered office and | Village Sidhwan Kalanaur  Road,
principal office (if any) of corporate debtor | Gurdaspur, Punjab- 143521

6. | Insolvency commencement date in respect | 08-06-2023
of corporate debtor

7. | Estimated date of closure of insolvency | 04-12-2023
resolution process

8. | Name and registration number of the | Dewan Asparan Nabi
insolvency professional acting as interim | IBBI/IPA-002/1P-N00962/2020-
resolution professional 2021/13135

9. |Address and e-mail of the interim | Flat no. 167, First Floor, Sunny Basant,
resolution professional, as registered with | Mohali Royal Residency, Sector-117,
the Board Airport Road, TDI Club, Sahibzada Ajit
Singh Nagar, Punjab, 160055

Email: danaasparan@yahoo.com

10. | Address and e-mail to be used for|SCO-818, 1st Floor, Above Yes Bank,
correspondence with the interim resolution | NAC, Manimajra, Chandigah-160101
professional cirpshivashakti@gmail.com

Mobile:9875921492

11. | Last date for submission of claims 22-06-2023

12. | Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | 1. NA
identified to act as  Authorised | 2. NA
Representative of creditors in a class | 3. NA
(Three names for each class)

14, (a) Relevant Forms and (@) Web link:
(b) Details of authorized https://ibbi.gov.in/en/home/downloads
representatives (b) NA

are available at:



mailto:danaasparan@yahoo.com
mailto:cirpshivashakti@gmail.com
https://ibbi.gov.in/en/home/downloads

The creditors of M/s Shiva Shakti Grains (India) Private Limited are hereby called upon to
submit their claims as on CIRP date with proof on or before22-06-2023to the Interim
Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The creditors shall submit their claims by filling the applicable
claim form (specified below in Note 1) along with documentary proofs:

Note: 1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a workman and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors

Claimants should mention contact details in the claim form so that any query regarding
their claim can be resolved promptly.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Mr.DewanAsparan Nabi

Interim Resolution Professional

In the matter of Shiva Shakti Grains (India) Private Limited
(IBBI/IPA-002/1P-N00962/2020-2021/13135)

Email: danaasparan@yahoo.com

Date: 10.06.2023
Place: Mohali


mailto:danaasparan@yahoo.com

	FORM A
	Submission of false or misleading proofs of claim shall attract penalties.

